CENTRAL ADMINISTRATIVE TRIBUNAL:PRINCIPAL BENCH
OA.No.2647 of 138839
New Delhi, this 19th day of Apriil 2001
HON'BLE SHRI M.P.SINGH,MEMBER{(A)
Jivan Lal
S/o0 Shri Ishwari
R/c Village Bhikaripur Rull
PO Hafijabad (Unnao) U.P.
C/o Shri Hari Singh
RZ-H-3G8 Raj Nagar-II (Gali No.7)
Paiam Coiony
New Delhi-45 ... Applicant
(By Advocats: Shri U. Srivastava)
versus

Union of India, through

al Manager
Railway
us

) . ... Respondents

(By Advocates: Shri R.L.Dhawan and
shri D.5.Jagotra)

Order(0Oral)

The applicant has filed this OA under

Saction 19 of +he Administrative Tribunals
Act, 1985 seekKing direction to re-engage him in

—t

view © the fact that a number of his juniors

whose names were placed in the Casual Labour Live

Register (CLLR, for short) have bsen ra-engaged.

2. Briefly, facts of the case, as stated by
the applicant, are that he was sngaged by the

respondents as a casual labourer petween 3.6.1980

and 14.7.1382 with Dbreaks. He has been

approaching the respondants for his



re-sngagement, but he was not re-engaged and oniy
vaerbal assurances were given by them. Aggrieved
by the inaction of the respondents, he had filed

which was disposed of by the
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Tribunal vide its order dated 6.8.1336 with the
direction that the claim of the applicant may be
considered by the respondents and the applicant
i1d submit all the svidence that are required
to be produced. In pursuance of these directions

of the Tribunal, hWe reaspondsents vide letter

authentic and verifiable evidence in support of
his <c¢ciaim within 15 days of receipt of the
letter. The dpplicant could not produce ths
authentic and verifiable documents within 15 days
but could obtain the working cartificate from the
Station Superintendent only on 12.5.1887. The

applicant mads repressntation immediately after

receipt of the working certificats. Thereafter
he has besn approaching ths respondents but till

Nnow no reply has been received from the

respondents. Aggrisved by this, he has filed
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respondents 1in their reply have

-

stated that thse OA is not maintainable since ths
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iled OA.1203/92 which was decided
on 6.8.1336 and OA.3906/36 that was withdrawn
claiming the said relief which stand already

adjudicated upon.The appliicant, thersforse, cannot

N




come up again with the same claim without giving
any fresh ground. Moreover, the matter relates
to 18982 which already stands adjudicated upon in
sgverai cases. In view of these inherent
ingligibilities, the OA suffers from basic

unmaintainabiiity and, therefore, deserves to be

that the applicant claims to have worked from
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o~ n T va haoem soanaAdaAd o Aged 4 + o~
O1 that period have been weeded out in terms (oN

dian Railway Account
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Code Volumse-1. According to them, the

certificate alieged to have been issued by the

Station Superintendsnt Laksar while hs is
verifying the working days of Bangarman which
itself shows ths unretiability of alleged
certificats There 1is no consistency 1in the
dates given in the certificats. In view of thess
suomissions, the OA has no merit and the same be
dismissed.

4, Heard the Tearned counsel for the rival
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